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CONSENT LETTER 
 

Today, on 27th January 2016, in relation to the privately owned plot at Gat No. 378/3, Chakan 

Kharabwadi, Tal. Dist. Pune, in view of the circumstances, references, legal background, and 

matters mentioned below, and keep mind public sanitation and environmental interests, this 

Consent Letter is being provided by Mr. Satyaprakash Bastiram Sharma (Prop. Special Steel 

Stores). 

 

This Consent Letter is being given for the following reasons and limited purpose: 

 

Mr. Satyaprakash Bastiram Sharma (Prop. Special Steel Stores) is the sole, undisputed, and 

legal owner of the land situated at Gat No. 378/3, Kharabwadi, Tal. Khed, Dist. Pune, having 

an area of 20,441 sq. mtrs. The names private individuals and the concerned local self-

government body – Kharabwadi Gram Panchayat – who are arrayed respondents in Original 

Application No. 194/2024 filed before the Hon'ble National Green Tribunal, Western Pune, 

have been mentioned in the present Consent Letter solely for the purpose of clarifying the 

reference, background, and facts. It is the clear intention that no ownership rights, possessory 

rights, right of entry, permanent right of way, license, easement, such legal right shall be 

acquired by any person, institution, or authority on the basis of this Consent Letter. 

In this Consent Letter, the private individuals mentioned as respondents in Original 

Application No. 194/2024 before the Hon'ble National Green Tribunal, Western Zone, Pune, 

namely – 

1. Ashok Sahadu Kharabi, 

2. Amit Nandram Kharabi, 

3. Sangeeta Jalindar Kharabi, 

4. Rajendra Dhondiba Kharabi, 

5. Nandram Dhondiba Kharabi, 

6. Surendra Ramchandra Kharabi, 
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7. Amol Shantaram Kharabi, 

8. Ramchandra Kondiba Kharabi, 

9. Shantaram Sahadu Kharabi, 

10. Pramod Jalindar Kharabi, 

11. Vaishali Vaibhav Shivekar, 

12. Hanumant Kantaram Kharabi, 

13. Harishchandra Kantaram Kharabi 

 

– shall hereinafter be referred to as "the said private individuals." Furthermore, a separate 

Memorandu Understanding was executed on 18/01/2016 with the aforementioned private 

individuals from Sr. No. 1 regarding the said subject. This mention is made for the purpose of 

reference and background. 

 

This Consent Letter is being given under highly exceptional and extraordinary circumstances 

due to the orders Hon'ble National Green Tribunal, the inevitability of public health, 

environmental sanitation, and urgent rem measures, as well as the absence of any physically 

viable alternative route. 

 

Mr. Satyaprakash Bastiram Sharma had filed Original Application No. 194/2024 before the 

Hon'ble National Tribunal at Pune. In the said application, the said private individuals (1 to 7) 

and Kharabwadi Gram Panchayat held responsible. In the said application, a complaint was 

made regarding the discharge and dumping of sewage from kitchens, bathrooms, and toilets, 

and solid waste, from the land of the said private individuals (1 to 5 and 7 the private property 

of Mr. Satyaprakash Bastiram Sharma, i.e., Gat No. 378/3. The judgment for the said 

application was passed on 25/07/2025. 

 

Reference and Background of Government Decision: 

As per the hearing report of the Pune Metropolitan Region Development Authority (PMRDA) 

(Outward No. dated 03/06/2025), clear directions were given to the concerned private 

individuals to set up a sewage pipeline at their own cost and within the limits of their own 

owned land and connect it to the public underground sewage line within the jurisdiction of the 

Gram Panchayat. 

 

Subsequently, the Hon'ble National Green Tribunal, in the order passed on 25/07/2025 in 

Original Application N of 2024 (WZ), directed the Gram Panchayat to lay the said sewage line 

through the own land of the said p individuals (1 to 5 and 7) and complete it within a fixed 

period of 45 days. However, since the implementation said directions did not take place even 

after the expiry of the period prescribed as per the said order, an Execution Application was 

filed before the Hon'ble National Green Tribunal, upon which the Tribunal passed an order 

08/12/2025 giving clear directions to the Hon'ble District Collector, Pune, to implement the 

original order. 

 

However, since the expected implementation of the said instructions did not actually take place, 

the Kharabwadi Panchayat has decided to lay the said sewage line as a necessary measure for 
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public health and environment sanitation. In view of this decision, and against the backdrop of 

technical limitations, lack of a viable alternative and consistent opposition from the said private 

individuals (1 to 5 and 7) to taking the pipeline through their plot authorized representatives of 

Kharabwadi Gram Panchayat have proposed taking the sewage line through the privately 

owned plot of Gat No. 378/3 (Mr. Satyaprakash Bastiram Sharma). 

 

Considering the above proposal, in view of public sanitation, public health, safety, and 

environmental interests, a the long-term benefit of the residents, families, and future 

generations of the area, and because information has provided by the concerned agencies and 

officials that no physically viable alternative route is available, and because is necessary for 

urgent corrective measures, Mr. Satyaprakash Bastiram Sharma is providing this Consent 

Letter consent is being given in accordance with the conditions and matters mentioned below, 

and it is expected that will be followed. 

 

The said pipeline shall be used for carrying domestic, excreta, bath, and kitchen sewage. The 

plot cannot be us any other purpose. Due to this, the said private individuals as well as 

Kharabwadi Gram Panchayat or their successors, representatives, or any third party shall not 

get any ownership rights, right of entry, permanent right way, or any legal right over the said 

property. Only the maintenance liability of the said sewage line shall remain on the 

Kharabwadi Gram Panchayat; however, no additional right, control, or interference over the 

property shall assumed thereby. This sewage line is being taken through the privately owned 

plot of Mr. Satyaprakash Ba Sharma, and the Gram Panchayat's use is limited only to 

maintenance and management (with the prior consent owner). Therefore, the Gram Panchayat 

cannot claim any ownership rights, right of entry, or legal claim over land on the basis of this 

line. 

 

The permission granted through this Consent Letter shall not create any legal, financial, or 

other liability of any on Mr. Satyaprakash Bastiram Sharma. This permission shall not be used 

under any circumstances as a bas ownership, possession, transaction, right of entry, or creation 

of any kind of right. If a more suitable or public becomes available for the sewage line in the 

future, the Gram Panchayat will stop using the existing sewage passing through the said private 

plot and will arrange for a new line at an alternative location after closing it pro Due to this, 

no right over the original plot shall be established. 

 

This permission is being given only in highly exceptional and extraordinary circumstances, 

because no physical alternative route is available, and only after considering the needs of 

public sanitation, environmental protection urgent repairs. The said permission is limited to 

the current status and cannot be used for any future s connection, expansion, repetition, or 

similar reasons. Whether these are the original parties or any other p persons, institutions, 

circumstances, or projects. No new or additional permission shall be assumed to exist o basis 

of this permission. 

 

However, the following technical matters are being mentioned in connection with the said 

Consent Letter: 
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1. Pipeline Details: 

Quality of Pipeline: NP3 

Location of Laying: As per the layout in Annexure 'A' attached to this Consent Letter 

Diameter: 

* Inside the plot (Gat No. 378/3) – 600 mm 

* Outer part (Gram Panchayat line) – 600 mm 

Length: 

* Inside the plot - Approximately 65 - 90 R.M. (running meter) 

2. Chamber Details: 

Chamber Quality: RCC with HD 

Frame Number of Chambers: 

Towards the side of said private individuals (outside the compound wall) - 1 (Pre-entry 

- with net) Within the plot - 4 (1 at Entry, 2 in the Middle and 1 towards the End) 

3. Other Technical Matters: 

 Depth: 

The sewage line to be laid through the plot should be laid at a depth of at least 2/3 feet 

from the ground. Since this road is to be used for the entry and use of heavy vehicles, 

this depth is necessary to ensure the pipeline is not damaged and remains safe. 

 Chamber Height: 

The surface height of all chambers should be flush with ground level. No chamber shall 

be higher the ground, so that the space can be used without obstruction and will not 

cause accidents. Also, to ensure planned use of the surface area. 

 Use of Plot: 

Since the said pipeline and chambers are being laid on the plot under the private 

ownership of the owner, t of the surface above or around the pipeline shall remain free 

and unobstructed for the personal use, right convenience of Mr. Satyaprakash Bastiram 

Sharma or the legal users of the said property. This pipeline shall not impose any legal, 

physical, or administrative restrictions on any type of use, access, or planning on the 

plot. 

 

After the said pipeline is completed, we will use concrete to strengthen its surface, as heavy 

traffic will occur location. The Kharabwadi Gram Panchayat has no objection regarding the 

said work and has given explicit consent the same. 

 

4. Maintenance and Cleanliness: 

It is expected that no sewage or solid waste accumulates in the plot due to the said 

sewage line, and necessary cleanliness from the perspective of public sanitation and 

health shall be maintained at the Gram Panchayat Necessary action will be taken as per 

administrative procedures to maintain the said sewage line and keep condition efficient; 

furthermore, if any complaint is submitted by Mr. Satyaprakash Bastiram Sharma legal 

users of the said property, it is expected that such complaint will be noted and necessary 

administrative action will be taken within an appropriate period. 
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Taking into account public sanitation, safety, and environmental interests, as well as the long-

term convenience concerned parties, Mr. Satyaprakash Bastiram Sharma is providing this 

consent letter. Accordingly, it is expected the actions taken on the basis of this consent letter 

will be carried out properly and with administrative responsibility subject to the terms and 

conditions mentioned above. 

This consent letter is being submitted to the Kharabwadi Gram Panchayat for record and 

necessary action. 

 

It is requested that a written Acknowledgement be provided by the Kharabwadi Gram 

Panchayat office to Satyaprakash Bastiram Sharma, noting the receipt of this consent letter 

and confirming that the actions based on be performed subject to the stated conditions. 

 

Signature: Psharmma 

 

Mr. Satyaprakash Bastiram Sharma 

(Prop. Special Steel Stores) 

Landholder - Gat No. 378/3 (Chakan Kharabwadi, Tal. Khed, Dist. Pune) 

Date: 27/01/2026 
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